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LOK SABHA

Tuesday, August 23, 1960/Bhadra 1,
1882 (Saka)

The Lok Sabha met at Eleven of the
Clock.

IMR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Statutory Board for Prices of Agri-
cultural Cemmodities

[ Shri —lt-hm Krishar Gupta:
'052{ Shri D. C. Sharma:

"] Shri Ajit Singh Sarhadi:

| Shri Braj Raj Singh:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question No.
1038 on the 23rd March, 1960 and
state at what stage is the scheme to
constitute a statutory board to fix
prices of all crops including sugar-
cane?

The Deputy Minister of Agriculture
(Shri M. V_ Krishnappa): No decision
has yet been arrived at in this mat-
ter.

Shri Ram Krishan Gupta: May 1
know whether the scheme has been
approved by the Planning Commis-
sion? If so. what are the main fea-
tures of the approved scheme?

The Minister of Food and Acgricul-
ture (Shri S. K. Patil): I do not say
it has yet been finally approved. But,
we are thinking of having an Agri-
cultural Commodities Advisory Com-
mittee—a slight change in the name
and the commodities too—which would
be in a position to advise Government
not only on price policy but also on
all matters having a bearing on the
programme. of agricultural production.
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This should necessarily be a com-
mittee of officials of the concerned
Ministries plus the Planning Com-
mussion, the Reserve Bank and things
like that. This is exactly what is
being done; but, I would not say it
is yet final 100 per cent.

Shri Ram Krishan Gupta: May I
know whether there is a difference of
view between the Planning Com-
mission and the Ministry concerned
regarding this, and whether it is the
main cause of delay?

Shri S. K. Patil: There is always a
difference between any two indivi-
duals too. But the purpose of the
Planning Commission and the com-
mittee is that we should bridge this
difference as far as possible and come
to what is known as a composite gov-
ernment mind which we shall very
soon come to.

Shri D. C. Sharma: May I know if
with this Agricultural Commodities
Advisory Committee, no non-official
producers and no non-official distri-
butors of these agricultural commodi-
ties will be associated?

Shri 8. K. Patil: My original idea
has now been split up into two. One
would be the Agricultural Commodi-
ties Advisory Committee composed of
officials of those ministries etc. speci-
ally with a full-time Chairman—a
complete body. Another will be the
Farmers Advisory Panel on which
other people also would be taken so
that the two working together and in
consultation with each other would
arrive at the same thing which was
the original plan.

Shri Afit Singh Sarhadi: May I
just ask if there has been any investi-
gation or economie survey to come to
a finding as to at what value the
farmer produces the agricultural
products or food? Has that taken
place yet?
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Shri S. K. Patil: The hon. Member
has just taken the words out of my
mouth. It is precisely for that pur-
pose that these committees are 1n-
tended.

Shri Braj Raj Singh: May I re-
mind the hon. Minister that previously
he had in mind a separate Siatutory
Yody composed of the representatives
of the farmers etc. speciaily formed
to take decisions with regard to the
fixation of prices of agricultural com-
modities? Is it the pressure of the
Planning Commission only which has
compelled the Minister to split the
thing into two and have a panel of
farmers, that too only in an advisory
capacity and nothing more, where no
representatives of the others shall be
there?

Shri S. K. Patil: I do not think any
influence has compelled me. I am
not easily amenable to influences.

Shri Braj Raj Singh: You seem to
"be.

Shri S, K. Patil: But, what I ‘am
saying is this. In any event, the
whole thing is bound to be advisory.
Now, what we have done is this.
The permanent board that is going to
be there would be composed of - the
Ministries and their advisers etc. The
ether, which is an advisory board of
the farmers, would also meet, accord-
ing to the present plan, every 3 months
and do the work. Therefore, both,
put together, almost bring the same
thing. Le. us not quarrel on mere
words. We are concerned about what
is going to be the consequence. The
consequence is going to be, according
-to me, good.

Shri Braj Raj Singh: May I know
whether it is a fact that the Planning
Commission recommended to the
Government that if such a statutory
bodv of the farmers of India were
forn‘med, the Planning Cemmission and
Government shall be under the con:
stant pressure of the farmers to in-
crease the farmers’ prices of the com-
modities? - If it is a fact, how do Gov-
ernment reconcile themselves with
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respect to the prices of commoditics
to be paid to the agriculturists?

Shri S. K Patil: The hon. Member
is under the impression that the main
purpose of this Committee is as if to
fix the prices. That is one of t'¢
many things. We want the whole of
agricultural production to be under
constant review. That would mean
the pattern of Agriculture, the distri-
bution of available land for certain
crops, the claims of competing crops
to be settled and many things. Price
is only one of them. It is but nat-
ural that when there are farmers therc
will be a pressure from their side to
increase the prices. It is very nor-
mal. There is nothing wrong aboui
it. But we are saying that this should
be done in the larger national in-
terests, These two forces put toge-
ther will give us all that we need in
order that the whole basis of agricul-
tural production should be under re-
view.

Shri Ramanathan Chettiar: May I
know whether representatives of the
State Governments would be appoin*-
ed to the proposed statutory board?

Shri S. K. Patil: Possibly on thc
second thing and not on the first, be-
cause the first is going to be a full-
time Board. Therefore, the Sta.e
representatives on that would not be
good. But, on the Farmers’ Advisory
Panel, we want not only the repre-
sentatives of the States but alzo others,
some independent people, economists
and men of that type so that thes
may meet occasionally. They would
not meet from day to day as the
first thing will do.

Shri Harish Chandra Mathur: The
original idea was to have a statutcry
board on which non-officials were io
be represented. May I know what
are the objections which have been
raised against non-officials being re-
presented on this statutory board?
What are the reasons for no' having
such a board?

Shri S, K. Patil: As I have ex-
plained, because this is not yet final,
I cannot give the final picture, It has
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yet to emerge in its final form. But
I was telling the House that the first
Board is going to be a continuous
board and that it is not a board that
sits once in two months or once ir
three months. Just like the Tariff
Board or something like that, it will
be continuously sitting. So, the re-
presentatives of the States and the
non-officials, whose co-operation can
be taken only occasionally, will not
be on this board. They will be mem-
bers of the other board; and they
would be consulted, I believe, from
time to time.

Shri Ranga: May I know whether
it is the intention of Government to
see that the second board, the Advisory
Panel consisting of non-officials and
so on will not be filled up by a maj-
ority representing only the State
Governments and their nomineexz*
But, on the other hand, will Govern-
ment endeavour to see that genuine
representatives of the farmers are
taken in such numbers that they con-
stitute a majority?

Shri S. K. Patil: I am thoroughly
of the view that no agricultural pro-
duction in this country will increase
unless the farmers are taken into the
fullest confldence. That being so, it
shall be my endeavour to see that
this committee is not merely of offi-
cials. Then, there is no use having
such a committe. Therefore. I ani
making this division purposely be-
‘cause that will give opportunities *o
the second Board to be a really con-
sultative body and their consultation
would be really useful to the other
body and their advice really accept-
able.
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Shri Tangamani: May I know whe-
ther this Agricultural Commodities
Advisory Committee will alse fix the
prices of cash crops in addition to
sugarcane like groundnuts etc? If
so, has the list of cash crops been
made out? ’

Shri S. K. Patil: It is exactly the
idea. The whole range of the cash
crops, the whole range of the food
crops—of the total value of nothing
less than Rs. 3,000 crores annually.—
is the biggest task and the mgst diffi-
cult task. Therefore, the Committee
is appointed so that the claims of
these crops—not only between the
cash crops and the food crops but even
among the food crops and the cash
crops—should be so adjusted that tv
that process we shall get the best
results out of them.

Shri S. M. Banerjee: In view of the
fact that the formation of the com-
mittee and the finalisation of prices
will take sometime, what positive
steps have been taken to hold the
prices at present?

Shri 8. K, Patil: I am not very

competent to understand what is the
meaning of holding the prices. A
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discussion would be there in Parlia
ment. But so far as the farmers are
concerned, the prices have got to be
held, more than even for the con-
sumers.
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Shrimati Nia Palchoudhuri: May I
know whether Government is aware
that sometimes this complaint results
from paper that is old which is supplid
for this purpose? Will the Govern-
ment look into it that the paper that is
being supplied is not very oid be-
cause it is only then that the ink
spreads?

The Minister of Transport and
Communications (Dr. P. Subbarayan:
I have examined this question. The
paper is supplied by the Titaghur
Paper Mills Co. Ltd. I do not think
the hon. lady Member is correct in
saying that the paper is old. The de-
partment takes care to get the best
they can. Considering that we are
using only indigenous materials. we
get the best we can possibly get. T'wo
other paper mills were asked to
tender for this and their tenders
were not satisfactory.
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